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.31.97 It is submitted on behalf of 

learned cOunsel for the 	titioner that 
he  is ill and the matter is taken up on 

10.3.1997. It is submitted by learned 

counsel Shri S.R.i4isbra that in the 

absence of Senior counsel he prOpose s 

to argue the matter on admission. As 

a last chance time is allowed to 

10.3.1997. 

1MJR (JUD IC iL) 

It is submitted by the learned 

counsel for the applicant that in this 

case certain material docuirents are 

required to be annexed to the Petition. 

In view of this he wants to withdraw this 

petition and filed a fresh petition. 

The prar is allowed. The petition is 

dismissed as withdrawn giving liberty to 

the etitiorier to file a fresh applicatlo 

in accordance with the law, if so advised 

Learned Addl.Standing Counsel 

3j U.B.NOhapatra is present and heard. 
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